
t*$53 om i Aimamn 80 ap k b L 1886 Oral Answers 12354

m atte , powers have been givwi to 
the Postmaster General also.

Shri l im u a t fe u i Chettiar: In how 
many places signatures are obtained 
from the purchaser of these certifi
cates? ’

Shri Raj Bahadur: I think there is a 
form prescribed; I cannot give the 
exact number.

Shri Bamanathaa Chettiar: More
than 6 signatures are obtained.

Mr. Speaker: The hon. Member 
only gives information and does not 
seek information. If the hon. Member 
thinks that 6 signatures are too many, 
he may put a straight question as to 
why 0 signatures are taken instead 
of asking how many signatures are 
taken.

Shri Ramanathan Chettiar: May I
know whether the Government will 
take steps to simplify the procedure?

Shri Raj Bahadur: It is for the 
Ministry of Finance to simplify the 
procedure for the purchase of such 
certificates, and to see whether lesser 
number of signatures can be sufficient

Sugar Factories
*1937. Shri M. B. Masanl: Will the 

Minister o f Food and Agriculture be
pleased to state:

(a) whether certain claims on the 
part of sugar factories for additional 
payment by way of a revision o f ex
factory prices fixed by Government 
in respect of sugar requisitioned by 
Government in the 1953-54 season are 
still pending with Government;

(b) if so, the number of such 
claims still outstanding;

(c) the reason for the protracted 
delay in deciding on these claims; and

(d) what steps Government are 
taking to expedite payment to the 
sugar factories concerned?

The Deputy Minister o f Food aad 
Agriculture (Shri A. M. Thomas): (a) 
Yes, Sir.

(b) 39.
(c) and (d). The delay is due to the 

time taken in collecting and scrutinis
ing relevant data from the factories 
but steps are being taken to expe
dite settlement of these cases.

Mr. M. B. Masanl: Is the hon.
Minister aware that by a letter dated 
16th January this year, some o f the 
parties concerned were assured that 
the matter “will be finalised by the 
end of February at the latest” , and 
we are now at the end o f April?

8hrl A. M. Thomas: Sir, it may take 
about six months more because 
several data had to be collected. The 
price was first fixed at Es. 27-2-0, then 
it was raised to Rs. 29 and at the rate 
of Rs. 29 all the factories have been 
paid. Some factories resisted and 
said that their cost o f production 
comes to much more than Rs. 29 and, 
therefore, they had to be paid more. 
So a formula was evolved to 
fix the prices of different lots 
of sugar requisitioned on the basis 
of the cost of production or the 
price realised by the factory con
cerned by free sale in the open mar
ket on the date of requisitioning, 
whichever is lower. So, these pro
cesses take some time, and all efforts 
are being made to expedite settlement.

Shri M. B. Masanl: May I know 
how the Minister explains the letter 
written by Government in January 
in reply to an enquiry whether the 
oarties may go to a low court or 
whether they can get any relief, and 
how now the Minister goes back on 
the assurance given in writing to the 
parties who threatened to go to the 
law courts?

Shri A. M. Thomas: The cost o f pro
duction of all the 39 factories has 
been worked out and duly checked by 
the Chief Accounts Officer. Some more 
minor formalities remain to be carried 
out. I have already said that it may 
be possible to settle all the accounts 
within a period of six months.

Shri Ramanathan Chettiar: What is 
the total amount involved in this?
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81vrt A. M. H u u m : The ^ p ro x i
mate additional price that may have 
to be paid will be about Rs. 4 lakhs.

Shri Ssbblah Ambafaun: Is there no 
time-limit fixed lor  the disposal of 
applications for additional payments?

Shri A. M. Thomas: There is no 
fixed time; but a reasonable time 
would have to be taken, and there is 
no lapse on the part of the department 
concerned.

8terl M. R. Maaani: Would the
Minister agree that the delay since 
1053-54 is surely unconscionable?

Shri A. M. Thomas: This revision 
was made sometime later, and all 
these processes have to be carried on. 
We have to ascertain the market price 
then prevailing and see which is 
lower. Then only we can fix the 
price.

Shri Joachim Alva: Has the Minis
ter called for the records of these 
cases and passed any orders to ex
pedite these matters?

Shri A. M. Thomas: That is an in
ternal matter. Of course, the Minister 
has called for the file, but I think it 
is not proper that I divulge here the 
orders he has passed on it.

Concessional Railway Tickets
4 -

/"Shri Bhakt Darshan: 
iw b. ^  shrI Nek Ram NegI.
Will the Minister of Railways be 

pleased to state:
(a) whether it is a fact that con

cessional railway journey tickets 
issued during the summer months 
every year are available for the jour
ney from Delhi to Pathankot only; 
and

(b) whether Government propose 
to extend this facility beyond Pathan
kot towards Jogindarnagar side also?

The Deputy Minister o f Railways 
(Shri S. V. Ramaswaml): (a) No, Sir; 
such tickets are issued from Delhi to 
a number of other hill stations also.

(b) No, Sir,
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